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Sea oil exploration in the Godavari
off-short,' area;

(b) it so, whether any response has
been rkceived and the name it the
country with whom collaboration
agreement has been entered into with
details thereof;

(c) whether it is also a fact that
Mexican Government has agreed to
help India in oil exploration and sett-
up of Joint projects in refineries and
fertilizers in the two countries; and

Cd) if so* the details thereof?

THE MINISTER OF PETROLEUM.
CHEMICALS AND FERTIUZERS
(SHRI P. C. SETHI): (a) No decision
has been taken so far.

(b) Question does not arise,
(¢) No, Sir

(d) Question does not arise.

Results of study by NP C. rcgaidii!
saving in Light Diesel Oil

21C9. SHRI HARINATH MISRA;
Will the Minister of ENERGY be
pkascd to state;

(a) whether Government’s atten-
tion has been drawn to a study made
by the National Productivity Council
which revealed that several hundred
million litres of light diesel oil ;an
be saved by— (i) improving the effi-
ciency of irrigation pumps, and fii)
preferring Raiways to road transport
for goods haulago; and

(b) if so, the reaction of the Gov-
ernment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN (a) Yes, Sir.
It ha& been recommended in a study
conducted by the National Producti-
vity Council that the pump sets in the
agricultural sector to be supplied
should be carefully selected from the
point of view of efRciencj', irrigation
needs of the farmers and the local

conditions and that good transporta-
tion by Railways should be preferred,

(b) State Electricity Boards htve
been already advised that agricultu-
ral consumers should be persuaded to
buy pumpsels with proper power fac-
tor and efficiency. The strategy of Gov-
ernment in regard to transportaiton
of freight is to develop the capacity
of Railways to undertake all bulk
freight traffic except for piecemeal
medium distance and short distance
traffic.

Appointment of Standing- Counsels by
Central Government in High Courts

2370. SHRI MOOL CHAND DAGA:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas,
ed to state:

(a) are there any rules for de'Jid-
ing as to who should be appointed as
the Central Government Standing
Counsel in High Courts;

(b) what arc the qualifications and
minimum expe”ie.co required for ap-
pointing a person as a Central Gov-
ernment Stading Counsel in High
Courts;

(c) whether aH the Central Gov-
ernment Standing Counsels appointed
by the Central Goverment in High
Courtssince 1980 fulfil the said q-iali-
flcations and experience;

(d) in how many cases the Ctiief
Justice of the High Court and Advo-
cate General o( the State have been
consulted before making such ap-
pointments; and

(e) in how many eases, they have
not been consulted? .

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): (a) and
(b). There are no rules or qualifica-
tions and minimum experience pres-
cribed or the persons appointed by
my Ministry as Central Government
Standing Counsel in the different





